383

BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

M.A. 100 OF 2023
IN

ORIGINNAL APPLICATION NO. 364 OF 2022

IN THE MATTER:
Ram Kailash Singh ... Applicant
Versus
State of U.P. .... Respondent
INDEX
SR.NO. PARTICULARS PAGE NOS
1. Affidavit on Behalf of Respondent No. 6 1-5
FILED BY

(ot

MS. ANSHULA GROVER,

COUNSELS FOR THE RESPONDENT NO. 6
C-111, Basement, Defence Colony,

New Delhi — 110024
PH: +91 9582888753,

DATED: 31.01.2024 Email: anshula.srover@gmail.com



mailto:anshula.grover@gmail.com

384

BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
M.A. 100 OF 2023
IN

ORIGINAL APPLICATION NO. 364 OF 2022

Ram Kailash Singh ....APPLICANT

VERSUS
State of U.P. ....RESPONDENT

AFFIDAVIT ON BEHALF OF RESPONDENT No. 6

I, Ram Raj Singh, S/o Devraj Singh, aged 5 3 years. residing at 4, Akauria. Bara, Bashara.

Uperhar Prayagraj do hereby on solemn affirmation state and submit that:

I. That I am the authorized representative of Respondent No. 6 in the abovementioned
matter. That | am well versed with the captioned proceedings and thus competent to
swear the instant affidavit.

2. I state that the present affidavit is being filing to bring on record the status of the work

},\h[ ash filing in the mining void being undertaken by the Respondent as per the order

tjd 11.10.2023 of this Hon’ble Tribunal.

ate that the Respondent No. 7 was granted a mining lease of sand stone

N

OI/T OF w@ gritvbolder) for a period of five years from 26.11.2014 to 25.11.2019 in the plot no.
180 rakba 5 acre of the village Pure Baijnath Tehsil Bara District Prayagraj. As per

the conditions of the Enyironmental Clearance dated 27.05.2017, the mining area had

to be filled with overburden for the purpose of plantation. That by an order dated

12.02.2021 _ the Mining Officer, Prayagraj granted permission for the reclamation of

the mining site after filing of fly ash. Thereafter, applications were made to

AR PYN” A*c‘.
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Respondent No. 5 for supply of ash for the purpose of the mine filing as per the
Notification dated 31.12.2021 issued by the Ministry of Environment. Forest and
Climate Change.

4. [ state that a complaint was made to the present Hon ble Tribunal with respect to the
work of mine filing being done by the present Respondent. Therefore, the Respondent
No. 5 refused to provide ash and no work could be undertaken during the pendency ol
the matter before this Hon’ble Tribunal. Thereafier. as the entire mining site was [iled
with rain water, the Respondent was not in a position to carry out the work ol ash

filing.

(9]

However, subsequent to the order dated 11.10.2023 of the Hon’ble Tribunal th¢ work
of ash filling has been started in all eamest with the ash provided by Respondent No.
3. I state that all efforts are being made to complete the work at the earliest.

6. It is submitted that the work is being carried out by the present Respondent in
compliance with the recommendations of the Joint Committee Report dated
28.07.2022. It is submitted that the approach road is continuously maintained. The

vehicles being used for the transportation of ash have all the valid permits and

QOTAR}, certificates. Respondent is using water sprinklers to prevent suspension of dusl

Particles. It is further stated that there is no water in the mine and the Respondent has

eg. NO-3 % , . 1
Prayagral V’d watered the rain water before starting the work of [iling of ash. It is ensured that
N

© ) 2 oo
% OF“ there is no contamination of ground water. The water samples from a near by hand
o

pump have been given for inspection.

7. | further state that no complaints have been received from any authority or indiyidual

with respect to violation of any environmental norms.
8. I state that pursuant to the order dated 11.10.2023 of this ton’ble Tribunal. the

Respondent has put his best efforts to get the work of mining closure completed at the

<) )74 12 %z’ .
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earliest. The Respondent herein has already filled the mining void with 328670.58

Tonnes of ash.

9. It is submitted that the ReSpondent herein has been continuously lifting ash trom th®

Respondent No. 5’s plant for the purpose of filing it in the mined area. This is clear

from the following:

Period Number of vehicle trips for | Quantity (in
lifting ash | Tonnes)

23.10.2023 - 31.12.2023 137 | 5033.24

01.11.2023 —30.11.2023 2299 89829.68

01.12.2023 -31.12.2023 2401 | 96644.66

01.01.2024 — 28.01.2024 3400 | 137163
TOTAL | 328670.58

10. That by letter dated 28.01.2024, the Respondent herein had updated the status ol the
work done to the Respondent Pollution Control Board. It was stated that till
28.01.2024, 328671.00 tonnes of pond ash had been lified from the power plant and

the filling work was being done at the site. It was further stated that the work of

OTA ,?};sQrinkling water was being done during transportation of ash. It was further stated that
N\

é/—\

e ‘vork of repairing the routes was being done wherever required. It was further

b aj>u stated that the water sample from the near hand pump was submitted for testing. It
layayl

o /
\"9“{5 further stated that the work will be completed by July 2024 along with the
\

development of the green belt.

1.1 state that the Respondent has been able complete the filling work in almost half
depth of the main mining pit and have completed the [iling of the low-lying mining
voids.lHowever, despite his best efforts the work of mining closure is still pending and

the Respondent is in a position to complete the same before the start of the monsoons.

21132 10 JAL
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['he Respondent will further do the plantation work belor

Cand during the rainy

SCason

I view ol the same. the deponent prays that the deponent be allowed nme ull Juls

2024 to complete the work of mine filing and the plantation work

/)N
X hA) mzif
DIEPONIENT
VERIFICATION

I, Ram Raj Singh s/0. Shri Devraj Singh aged 5 3 years R/O Village Akoria, Tehsil

Bara, District Pravagra) do hereby verify and declare that the statements made i all

the aforesaid Paragraphs are true and correet to the best ol my knowledge and

mtormation and | believe the same o be true and that nothing material has heen
concealed therefrom.

Verified on LoXd-  at Pyayay-r2 (that the contents of the aforesaid

Affidavit are true to the best ol my knowledge and records,

]
\”'/}f/,UW)Z’(‘/;

DEPONENT

‘Hont!
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